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MR. DEPUTY CHAIRMAN: We will 
now take up the National Service Bill,   1972. 

SHRI NAWAL KISHORE : This Bill we 
have finished in 25 minutes. The next one we 
will take up after lunch. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2 P. M. 

The House adjourned for lunch at 
fifty-eight minutes past Twelve of 
the Clock. 

The House reassembled after   lunch at two of 
the Clock—MR. DEPUTY CHAIRMAN in the 
Chair. 

THE NATIONAL SERVICE BILL, 1972. 

MR. DEPUTY CHAIRMAN: Let us now 
take up the National Service Bill, 1972. Yes, 
Mr. Pant. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SARI K. 
C. PANT): Sir, I beg to move: 

"That the Bill to provide for the registration 
of qualified persons and for the rendering of 
national service by such persons and for 
matters connected therewith, as passed by the 
Lok Sabha, be taken into consideration." 

Sir, this Bill was introduced in the present 
Lok Sabha on the 5th April, 1972. It had been 
introduced earlier in the Fourth Lok Sabha on 
the 26th August, 1970. But, with its 
dissolution in December 1970, the Bill had 
lapsed. The Bill, as introduced, was passed by 
the Lok Sabha on the 22nd May 1972. 

The main objective of the Bill is to ensure 
that engineers and doctors are made available 
in adequate numbers for the defence of our 
country and for other activities of national 
importance, such as,, family planning progra-
mmes and health services for the rural areas, 
and construction of dams in remote and diffi-
cult areas, etc. 

In the wake of the Chinese aggression, the 
Government had formulated a Compulsory 
Liability Scheme whereby engineers and 
doctors up to the age of 40 and 45 years 
respectively, in Government service or in 
public sector undertakings, were made liable 
to render service in the Armed Forces or on 
work relating to defence efforts anywhere in 
India or abroad for a period of four years.  
Experience has re- 

vealed that the Compulsory Liability Scheme 
cannot by itself be relied upon to provide 
sufficient number of doctors and engineers for 
the Armed Forces of the Union or for other 
forms of national service. It is, therefore, con-
sidered necessary that this liability should be 
extended to all persons who hold recognised 
medical qualifications within the meaning of 
the Indian Medical Council Act, 1956, or a 
degree in engineering or technology, or both. 

It is also felt that the Scheme should 
covet-any kind of national service which the 
Government may specify and that the Scheme 
should not be restricted in its scope to defence 
efforts only. This will have the advantage of 
widening the base of recruitment to the Armed 
Forces of the Union and will also help in en-
suring that doctors or engineers required for 
other activities of national importance in civi-
lian departments become available. 

The view has been expressed in some quar-
ters that in view of the present availability in 
abundance of qualified engineers and the fairly 
easy position in regard to the availability of 
doctors, there is no necessity for a National 
Service Scheme, especially in peace time. It 
has also been contended that in the context of 
the present unemployment among engineers, 
the Bill would not serve any useful purpose. I 
would like to reiterate here that in spite of the 
fact that over 19,000 graduate engineers are 
seeking jobs at present, the Ministry of 
Defence are finding it difficult to recruit 
engineers in adequate numbers for defence 
purposes. Similarly, the vitally important 
programme of extending health and family 
planning services adequately to the rural areas 
has been affected because of the considerable 
shortage of doctors in the primary health 
centres. As on 30th June, 1971, out of 5,127 
primary health centres in the country, 175 had 
no doctor whatsoever; 2810 centres had only 
one doctor against the normal sanctioned 
strength of two doctors. Even in the 
foreseeable future, difficulties in attracting a 
sufficient number of doctors to Government 
service in rural areas are likely to persist. The 
shortage has occurred in a pattern where one 
primary health centre caters to 80,000 to 
1,00,000 population. The shortage would be 
further aggravated when the number of 
primary health centres is increased to ensure a 
more intensive coverage. The hon. Members 
are aware that owing to the unwillingness of 
doctors in some cases to go to rural areas and 
their tendency to stick to towns, the medical 
and health cover that we   have   been 
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able to provide to rural areas is still very thin. 
There also exist disparities as between 
different States. For example, the doctor 
population ratio for Himachal Pradesh is 
13,008 ; Jammu and Kashmir, 9850; and 
Nagaland, 9545, a: against 5200 for the whole 
country. As the House is aware, steps are being 
taken by the Ministry of Health and Family 
Planning for stepping up the overall 
availability of doctors, but in the light of 
experience it seems imperative that in order to 
ensure adequate provision of medical and 
health and family planning facilities in rural 
areas and to romove disparities, some element 
of compulsion may be introduced. 

Sir, I shall now deal with the salient 
features of the Bill. 

The aim of the Bill is to ensure that suit-
ably qualified engineers and doctors are secu-
red for activities which are important from the 
national point of view. 'National Service' as 
defined in Clause 2 of the Bill includes not 
only service with the Armed Forces but any 
service which is likely to assist the defence of 
India and civil defence or the efficient conduct 
of military operations and includes such social 
services as the Central Government may by 
notification specify in this behalf. 

Clause 3 of the Bill seeks to restrict the 
period for which qualified persons may be cal-
led up for rendering national service to a 
period not exceeding four years. The liability 
o[ qualified person to be called up for national 
service shall normally come to an end on his 
attaining the age of thirty years. 

The Bill also provides for payment to per-
sons called up for rendering national service of 
remuneration at a scale which is not less 
favourable than the remuneration admissible to 
similarly placed Government employees. 

There is no provision for exempting any 
category of people from liability for national 
service. However, the person called up for na-
tional service can apply to the National Service 
(Hardship) Committee for postponement of his 
call-up on grounds that exceptional hardship 
would result if he is drafted for the national 
service. 

The Bill also provides for appeals to High 
Court over the orders of National Service 
(Hardship) Committee. But such appeals have 
to be certified by the National Committee as 
involving substantial questions of law. The 
Bill also imposes certain obligations upon 
Universi- 

ties, educational institutions, District Magistra-
tes and State Governments to provide informa-
tion about qualified persons liable for national 
service. 

The Bill also provides for constitution of a 
National Service (Hardship) Committee which 
will decide on applications for postponement 
of national service and enforce reinstatement 
of an employee after completion of the 
national service. 

Clause 36 of the Bill gives power to the 
Central Government to make rules for 
carrying out the purpose? of the Bill. 

Sir, I hope I have been able to explain the 
purpose and scope of this Bill. May I add that 
besides ensuring adequate supply of doctors 
and engineers for the defence of the country 
and for national development, the proposed le-
gislation can help to keep the country in a state 
of preparedness as far as the need of these two 
specialised categories of manpower in any 
emergency is concerned? This period of ser-
vice is restricted to only four years. Hon. 
Members will agree with me that the country 
does expect that our young engineers and 
doctors on whose training and education 
considerable expenditure has been incurred 
from the State Exchequer, are available for 
service when the national security and national 
development so demand. 

Sir, I hope that the House will welcome 
this Bill and accord its approval to the Bill. 

The question was proposed. 
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SHRI H. S. NARASIAH (Mysore) : Mr. 
Deputy Chairman, while welcoming this Bill I 
feel constrained to point out certain salient 
factors which in my opinion if taken note of 
by the Mover, might result in the 
implementation of this Bill more effectively. 
The first thing I wish to point out is in the 
definition clause the expression 'social 
service' is left undefined. This expression is 
so comprehensive in its connotation that 
unless restricted and categorised it may not be 
desirable to leave it to the Central Govern-
ment to define the nature of social services as 
and when deemed fit and necessary. Under 
clause (c) 'National service' means any service 
which is likely to assist the defence of India 
and civil defence or the efficient conduct of 
military operations and includes such social 
service as the Central Government may, if it 
is of opinion that it is necessary for public 
purposes so to do, by notification specify in 
this behalf. This express of social service 
which has been left to be defined to the 
opinion of the Central Executive in my 
opinion, requires to be categorised and 
enunciated what are the kinds of social 
services that are being contemplated by the 
Central Government. That is my first 
suggestion. Secondly, I would like to deal 
with clause 20 where the right of appeal has 
been conferred on the dissatisfied person. The 
ground of appeal is restricted merely to a 
question of law. This I respectfully submit is 
not sufficient because in an enquiry before the 
Hardships Committee much of the evidence 
will be of the nature of merely, appreciation 
of evidence and not so much of ground of 
law. So, I would suggest to the hon. Minister 
in addition to the ground being a question of 
law let it also be gross mis-appreciation of 
evidence. The grounds of appeal should not 
only be of law but if there has been cross 
misappreciation of evidence on the part of the 
Hardships Committee, that must also be made 
a basis for preferring an appeal. 

The third sugge;tion is in respect of 
clause 23, that is, refusal on the part of the 
employer to reinstate the employee in spite of 
a direction to that effect by the competent 
authority. I find that the quantum of punish-
ments contemplated for the employers for 
infringement and violation of the directions 
and rules and regulations under this Bill is 
very, very low. It is almost ridiculous when 
compared with the heavy penalties and 
inflictions prescribed for the employees for 
infringement of these rules and regulations.  
So 

I would suggest that the quantum of punish-
ment contemplated to be inflicted on the 
employers be made a little more deterrent than 
what is now contemplated in this clause. 

Finally, with reference to clause 30, that 
is, with reference to compensation payable, I 
have one suggestion.   The clause says— 

"Notwithstanding anything contained in 
the Presidency Towns Insolvency Act, 1909, 
the Provincial Insolvency Act, 1920, the 
Companies Act, 1956, or the Partnership Act, 
1932, any compensation payable under this 
Act shall have priority over all other 
unsecured debts." 

This in fact virtually defeats the provision 
regarding securing any compensation by the 
aggrieved party. I would rather say that this 
amount of compensation that is to be paid 
must be made to have priority over even 
secured debts ; otherwise there will be nothing 
left for payment to the aggrieved party. 

With these suggestions I welcome this 
Bill and would request the hon. Minister to 
consider these points on their own merits. 

SHRI BALACHANDRA MENON 
(Kerala) : I welcome this Bill. The definition 
of national service should be widened. What 
is this national service ? It should include so 
many more things ; service to the military, 
service by doctors and engineers for a certain 
period. It might be that teachers might be 
asked to go to the villages and be asked to set 
up schools there or educated young men and 
women should help in adult education. This 
sense that we are rebuilding our country 
should be there. It is not merely a question of 
feeling but it has to be done. The educated 
young man today must be called upon to 
shoulder responsibility in taking this country 
forward both industrially and also in the field 
of agriculture, in the field of education, in the 
field of public health, in fact in all spheres. 
We require their service but at present most of 
our people do not have that feeling. They feel 
that they should get into some comfortable 
job, they should be in the towns. They do not 
care to go to the villages; they are not 
prepared to take up any of these 
responsibilities in spite of the fact that they 
know fully well—and we know it also— that 
it is the people's money that has helped them 
to get educated and become doctors and 
engineers. The people have to spend a lakh of 
rupees to make one an engineer ; so is the 
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[Shri Balachandra Menon.] case with the 
doctor.  But when  it   comes   to the    
question   of   taking   up work in village areas    
or    in   backward    areas   they are not 
prepared to go ;  they  want    to    be    in   the 
cities   and   towns.  The wrong kind of educa-
tion that we have    given    them,    the   
wrong kind of feeling that we have been   
generating in   them that   somehow they must 
be able to make some money and    nothing    
more    than that has completely demoralised 
the youngsters and made them   men   without   
purpose. The youngman feels it is rather cruel 
on our part to ask him to go to a village.  He 
thinks ''If lam a doctor there, I will not be in a   
position   to help the people, because there is 
no medicine. If I go there, I   shall    have    no    
residence." And  that is one of the main 
reasons why they will not   go    there.   So,    
when   you   demand their   services   there, 
you will have to see that they get decent 
houses.   You will have  to   see that    after _ a   
certain   period they are taken back.   I   would   
therefore suggest that in this compulsory    
service    that    you   are going to inflict on the 
young men you may have it   for four years.   
For the senior people also it should be to go to 
these areas.   Why not ?  All   what you have 
to do is to protect their salaries.   So let the 
seniors also go to the village for   three or   
four   years.   It   will   be good that they go 
there and help the others, the youngsters.   So, 
in   one   of  the   key villages you must be in a 
position to  send   a   senior   man,   and   
round about   him   let   there   be   a number 
of other units, dispensaries    or    engineering   
units   or other.   The   concept should be to 
send everybody.  You must be in a position to   
see   that people   below   50   or   60 spend 
two, three or four    years   for    the    
improvement    of   the unfortunate   people   
in our villages and backward areas whose 
condition has to  be   improved.   It is as 
important as military service but this has not 
been seriously looked into. I would suggest   
that   the     definition     of    "national 
service"   should   remain   as   it is.  
Somebody complained that the   definition is 
vague.   It is good   that  it   should   be   vague   
because we may be able to include   other 
sections also in this definition.   It might be   
that   there is the breach of a big clam and a   
large   number of people are   required   to   
attend   to it.   Some may be  engineers   and   
others  may   be  just skilled workers.   I 
would say that we must be able to call upon 
anybody   and anything may be declared   as a  
national   service so that we are able to see 
that we   are   able to build up this   country   
on   the  willing    enthusiasm of these people.  
But can  that   be   done ?   That 

is the question.   If this has to be   done,   then 
we will have to assure   a   minimum  standard 
lor   the  unemployed   people   first.  There   is 
unemployment but still the unemployed refuse 
to go   to   the    villages.   Why ?   Because   the 
conditions there are so   bad.  They   will have to 
be given group  hospitals,   group organisations 
of that type, and the   leading   men also must go 
to those areas   so that these engineer boys and 
also the doctor boys   feel   that their leaders are 
also there.  That   feeling   must be there.   But   
now   the   whole   question is that the best 
scales of pay   will   be   given only in the   
cities.   And   that   has   to be changed.   I 
would therefore   suggest   that   this   definition 
of "national service" be left   as it is   so   that it   
can   include   a   variety   of services, and I 
want that even those   above   thirty   might be 
called up, must be   made   liable   to be called 
upon   for   national     service.   I    would   also 
suggest   that   in   the   case   of   those   former 
employers,   who   refuse   to   take back people 
who had been called   upon  for   such service, if 
they refuse to  reinstate   such people; penal 
action must be taken against  such employers, 
even   imprisonment   for   them,   because it is 
an  anti-national   act   on   their part.   So that 
should be seriously looked   into.   There is the 
complaint that this is rather drastic to compel 
people   for   national    service.   I   have   been 
reading some articles   recently by doctors and 
engineers.   They   were   asking    whether   the 
parties in power, whether they will send their 
youngmen.   See to what   extent this suspicion 
has come.   So in this case   all   their boys will 
also have to be call ed upon to render national 
service.  There   should   be   an     independent 
body who will check up and find out whether 
some   people   are   escaping   because of their 
high   connections.   That also   will have to be 
looked into.   A little   suspicion   that way will 
blow   up   the   entire   scheme.    So   let us be 
careful.   I know, when it   comes to the question 
of some of the   M. P.'s   or   some of the 
Ministers having their   sons   or   daughters or 
nephews having to go into   the   villages to do 
this   national   service,   they   would   like that 
this   is   not   done.   Well,    that     cannot   be. 
Everybody will have   to do   it.   It is national 
service.   So you will  have   to zealously guard 
and see that such   things   do  not  take place, 
corrupt   the   entire   thing   and   blow up the 
entire scheme.   We must   have   before us the 
aim of national   service by   all.   There   must 
be a   little   compulsion.   I   am     not   against 
necessary compulsion.   I   want   it   but at the 
same time I want to see that   this compulsion 
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is not only for some sections of the people. I 
It should be for everybody. It should be for I 
the national defence of our country. It should 
be for public health of a country. It should be 
for the entire people and there should be a 
fool-proof arrangement under which every-
body will be made to do this national service. 

This is what I wanted to say, Sir. 

SHRI K. P. SUBRAMANIA  MENON : 
(Kerala) :   Mr.   Deputy   Chairman,   Sir, 
this is one of those measures with whose 
objective one   would   like   to   agree,   but 
the measure itself one feels a   little   hesitant   
to   support. That is because our   experience 
has been that all these measures, which are of 
a compulsory nature, tend to be misused in 
their application to the realities of   Indian   
conditions.   All the same, I feel that some   
such  measure is necessary because there is a   
tendency   among the elite and the   
intelligentsia   in our country to ignore the 
needs of the   country as   such and confine 
their activities solely   to the objective of  
enhancing     their    personal   and   egoistic 
reputation.   Now, as a member   of the   
Committee on the  Welfare   of   Scheduled   
Castes and Scheduled Tribes, I   have   had   
occasion to tour vast areas of the countryside   
and the rural areas   in   our   country,   and I 
have felt the need for some   such   
legislation.   You will be   surprised   to   
know   that   to  most of the tribal settlement   
in   our   country   no doctor goes.   He   just   
refuses   to   go   even   if he is posted.  Now, 
recently when we were in Bihar, the 
Governor- himself  pointed out that in the 
Chhota Nagpur division,   where   the   
population   consists of a  majority   of   
tribals, there were about 200 vacancies   for  
doctors for the last four years.  The   State   
Government had posted   150   doctors   in   
September 1970 and we    went   there  in   
February,   1972.   Not a single doctor had   
cared   to   report   for duty out of the 150 
doctors   who   were   posted to the tribal 
areas in   the   Chhota   Nagpur division.   
Now,   this  is   the   sort   of doctors and also 
you have to take   into   consideration the 
inability of the   Government   there to 
enforce its own orders.   Now, these   doctors   
were all Government   servants.   If    the    
Government servants were posted   there   and   
they  would not take charge, why is it   that   
the   Government is unable to take  action   
against them ? They should have been   
summarily dismissed, but that is the point.   
And that   is   the point with regard   to   this   
Bill   also.  The point is there is  political   
pressure.   Each   doctor has got an uncle or a   
brother-in-law or a son-in-law as a Minister 
or a big Government officer 

or even as an MLA. Then, he gets away with 
this sort of recalcitrant attitude. Therefore, the 
essential thing to consider in these things is 
not the passing of legislation itself, but how it 
is implemented without any blemish. Unless 
you do that, no amount of legislation is going 
to achieve the objective which we have in 
view. 

Then, Sir, I read in the   newspapers some 
comments on this Bill, especially from doctors 
who have expressed their fear   that their pro-
fessional advancement might   be   impeded by 
this sort of posting to the   rural   areas.  Well, I 
should say that such people,  who think that 
their own  professional   advancement   is more 
important than the very existence of the rural 
population,   do   not   deserve   to   be   doctors 
because they   do   not   have   the   compassion 
which is necessary for a doctor. They consider 
that their selfish   advancement is   the   overall 
objective in life.   People,   I   should   say, had 
better   not   become   doctors.   But   then,   Sir, 
that is the attitude which   these people in our 
country   have   developed   and   that  attitude 
cannot be detached   from   the   overall socio-
economic  set-up.   Therefore,   if  the   doctors 
or the engineers feel that   the most important 
thing for them is to make   money at all costs, 
then   that   also   is   a   menace   arising out of 
the socio-economic factor in   which   everyone 
is trying to make money,   black money, white 
money and all sorts   of   money,   and he goes 
scot-free.   Therefore   I   am   saying   that the 
intelligentsia which   otherwise   should be free 
from such contaminating   influence   also feel, 
when everyone is trying   to make money, why 
we also should not make money ?  That is the 
mentality that is developing   in   the   country 
because you have got a socio-economic set-up 
which encourages such   mentality   and which 
encourages   the   amassing   of  money   at any 
cost and under any circumstances.   Therefore, 
you cannot avoid this sort   of   thing.   But all 
the same,   it   13   necessary,   given   the   
same soeio-economic   set-up,   given   its   
difficulties, that   we   should   still   think  in   
terms of the problems   of    the   ordinary    
people   in   the villages   and   also  enforce   
certain   collective decisions   which   are   
applicable   to   the professional class.  And I   
hope that the Government,  in   implementing   
the    Bill,   will do it without fear or   favour   
or   without   creating any   misapprehensions   
which     generally   are created when carrying  
out such things. 
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DR. M. R. VYAS (Maharashtra) : Mr. 
Deputy Chairman, I support the Bill whole-
heartedly. But while doing so I would like to 
point out the possibility of the Bill falling far 
short of the requirements of the country. If the 
purpose of the Bill is only to call up some 
individuals at the last moment of emergency, I 
am afraid it will not meet the purpose at all. It 
is time that we utilised such a Bill for the 
purpose of reorienting our conception of 
national defence. So far we have been relying 
on a professional army. And if I understand 
the clauses of the present Bill correctly, the 
idea is to incorporate or induct a few 
individuals whenever the necessity arises. 
This is a very wrong way of thinking in terms 
of the future where India will probably require 
a bigger defence force dian what we have 
now. But a professional army is a white 
elephant and if we only depend upon a pro-
fessional army for our future requirements, I 
am afraid, it will be depending upon a white 
elephant and complete waste of energy in 
times of peace. I would suggest, therefore, 
that the terms of the present Bill be made 
applicable in such   wider   terms   that it   will 

create a kind of a semi-military attachment to 
the permanent forces of our country. Now, if a 
person is called up according to the present 
Bill at a given time and inducted into the 
army, I am afraid he will be a misfit for a 
considerable time. Modern army or modern 
techniques in the defence are very intricate 
affairs and unless people who and inducted 
into the defence forces are well geared to be 
part and parcel of that unit, they will rather be 
a liability than an asset. Therefore, my 
suggestion is that there should be a permanent 
recruitment under this national service and a 
regular cadre should be built up to assist the 
armed forces in times of emergency. Unless 
this training is given prior to any emergency, 
the real purpose of the Bill will not be served 
and the individuals who will be put into the 
army or navy or any other branch of the armed 
forces will be a kind of unuti-lisable service. 
Another thing that strikes me while reading 
the terms of the Bill is the condition for 
recruitment that the individual should hold a 
university degree. 

3 p. M. 

Modern defence does not require only 
people having university qualifications or 
Doctors and Engineers holding equivalent uni-
versity qualifications. Modern defence system 
requires a vast arena of semiskilled services 
such as transport operations and others. I 
would, therefore, suggest that the scope of the 
Bill should be expanded to include such semi-
skilled services including signal men, wireless 
men, etc. who do not go to universities, so that 
a kind of parallel or second army is built up in 
the peace time which can also be put to use in 
times of emergency. The same difficulty 
would arise, in my opinion, about age limit 
given in the Bill. The Bill gives the age limit 
of 30 and after thirty years a person cannot be 
called up for national service. The age limit is 
very low in the sense that usually a Doctor or 
an Engineer starts acquiring higher degree of 
skill at the age of 27 or 28. If you fix the age 
limit at 30, you may not be able to get the 
benefit of this higher skill. Certainly defence 
forces will require not only raw recruits 
straight from the universities or laboratories, 
but they will require people with experience. I 
would, therefore, suggest that the age limit be 
raised from M to 35 so that defence forces 
may be able to get the services of experienced 
people and not people of premature experience 
who have just completed their university or 
technical education. 

In the    end, I would   like to    say that it 
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would be a good and great thing if the present 
Bill is utilised to construct a new conception 
of our defence policy. We should, in my 
opinion, withdraw from the conception of the 
past of having a bourgeois army or a profes-
sional army on which the nal ion has to 
depend all the time. The people in the defence 
forces should be part and paicel of the life of 
the country. If we develop a paramilitary or 
semi-military army, I am sure that this army 
can also be used for services of social nature 
as envisaged in the Bill and as mentioned by 
the hon. Minister. He mentioned the need for 
conducting campaigns for medical aid in 
villages, etc. Why could it not be done 
through a kind of semi-military or para-
military service which could look after 
engineering and other facilities in the country 
as a whole. ? Thus we will have a permanent 
armed force all over the country rendering 
useful service in peace time and if required in 
times of war they can be used for military 
purposes also. If we could do this, we will 
have the benefit of these people in a wider 
range. They will also have closer contact with 
the people. They should feel that they are the 
part of the life of the country. They should not 
merely be an Army which will withdraw to 
the cantonment. I am sure every soldier is part 
of our life and he should also feel that he is 
part of our life. If we could do this, it will 
result in benefit to all. 

SHRI JOACHIM ALVA (Nominated): 
Mr. Deputy Chairman, I heartily welcome this 
Bill. There are certain elements of compulsion 
in the Bill and it is good that we start some 
elements of compulsion in our national life. 
We suffer in our national life because we 
often think; "I will go like this; let others do 
that work". Unless we have more elements of 
compulsion in our national life in regard to 
many other things as well, we shall not be able 
to build up this country. 

Pandit Nehru, I think, as Prime Minisler 
of India mentioned in a Committee that Prime 
Minister Chou-en-Lai worked as labourer in 
building up the National Assembly of China. 
And, Sir, I have seen all the National Assem-
blies in the world except that of Japan. Tin-
National Assembly of China is one of the 
largest parliament buildings in the world and 
in that building the Prime Minister of China 
and our own Prime Minister met and where 
our own Prime Minister admitted that it was 
high time that our engineers and doctors came 
to the fore and did something. 

Sir, what has happened to these engineers 
and doctors ? They think they are the cream of 
life. Of course, they should be the cream of 
life of a country. But, they go abroad and try 
to get refrigerators and cars and try to bring 
them here and live well. Let them have them 
all I don't mind it. But, they never think of the 
village. Sir, Mahatma Gandhi set up the 
highest standard in this respect. He once said 
that it was a matter of fortune to be punished 
in jail for reporting the incident of a man being 
hung up from a tree and dying. Gandhiji lold 
me that he would not call me to his Ashram 
until we got Swaraj. We got Swaraj. And, Sir, 
in the Ashram there were great men and 
wonderful men. One of them was a great 
singer. Another man was one Kalelkar. 
Another was an expert in dairy. There was 
also one Mr. Desai, the Editor of the "Young 
India", whose son is an important journalist in 
the "Times of India". I mention these things 
because they were the revolutionaries. They 
built up the revolution in the villages. They 
felt that unless we built up our villages, we 
would not be able to build up our country. We 
have got many villages; we have got 
thousands and thousands of villages in our 
country and our young engineers and doctors 
do not go to such villages to serve there. Sir, I 
have also seen girls who are going to villages 
for work. I have seen some university girls 
working in the rural areas, in the villages, 
when we had the village programmes, getting 
about Rs. 120/- p. m. or so, for going from 
village to village. I think it was very 
complimentary for some of our girls who still 
go to the rural areas to work like this. But, Sir, 
ehe doctors and the engineers think that they 
are very progressive people and they do not go 
to villages. The doctors are reluctant to go the 
the the villages and they forget the oath they 
have taken. Sir, what is the oath that they take 
? The oath is that they serve humanity 
irrespective of gain. Sir, I read an article and it 
is about an American doctor. Sir, he was 
called at mid-night by his patient to attend on 
him and he went there just to see him at mid-
night. Of course, lie had to pay, the patient had 
to pay him and the doctor got the fee also. But, 
what I want to say is this that because he was 
ordered to come and go by his patient at mid-
night, he came and went away. This spirit of 
compulsion is there even amongst the 
American doctors. 

Sir, what about our doctors ? They have 
become  just   mercenaries,   at  least   many of 
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them. Of course, they should be provided 
with good houses and they should be well 
looked after, their wives and children should 
be looked after well and their children's edu-
cation should be taken care of. We do not 
mind them and they should have all ameni-
ties. But, what has happened in Orissa ? You 
would have seen the scandal in Orissa where 
the doctors and the pharmacists have taken 
money from the Orissa Government of about 
Rs. 35 lakhs to Rs. 40 lakhs during the last 
two years for medicines not given to patients 
or for rotten medicines that have been 
manufactured and this is the state of affairs in 
the State of Orissa. I want to know whether 
Delhi is free from any such thing. 

Then, Sir, the engineers are also in a 
very important position. Even though I do 
not like all the provisions of the Bill, the 
spirit of compulsion which the Government 
of India has brought about for the first time 
after 25 years is something to be welcomed, 
something we should have and unless we 
introduce this spirit of compulsion, we 
cannot induct our youngsters or others into 
our schemes of national service. 

Now, what do the ICS men do ? I men-
tioned about them the other day in my 
speech on the working of the Defence 
Ministry. I said that the first Defence 
Secretary after our independence became a 
Swatantraite, a leader of the rich people. 

The second one, Mr. V. Shankar, has be-
come the head advocate of a Maharaja. 
None of them has gone into Defence 
Services. Their sons get jobs in big, foreign 
companies. This is the pattern of the ICS 
people. But now the people will find it hard. 
Our sons and daughters will have to go and 
work hard. 

I was in Iran. I was told that the Shah of 
Iran had ordered all the doctors to go to the 
villages. He gave them all the facilities. And 
the doctors who went to the villages after-
wards said, "We are not going back to the 
towns". This is what the Iranian doctors do. 
This happened ten years ago. I was there. 
Why should we not send our doctors to 
villages after providing them all the facilities 
? We can dig wells where there is no water. 
We must give them electricity if it is not 
already there, so that they can stay there and 
manage their affairs in a better way. 

Sir, these are very important points. 

Another point is that you   have   
provided 

for three or four years' jail for a    person who is 
an employee.  But  you   have   provided   for 
only one month's jail for the employer.     You 
spare   the   big   business   people because they 
have champions here.   Why have you provided 
a lower    punishment for   business-people, big 
business people, who violate the law ?  Why is 
it confined to only one month's jail    in   their 
case ?  Your son and  my   son will  get   three 
years jail.   And the    employer   will   get   one 
mouth's jail.   This is  discriminatory.    I want 
Mr. Pant, who is a young and able   Minister, to   
see   that   this   discrimination   is removed. 
Why should not a   capitalist   be   behind   the 
bars for the same period if he violates the law? 
This kind of mixed economy has caused havoc 
to our national    life.    You   provide   for   one 
month's jail or fine.   My   son   and  your   son 
will be put behind the bars for three years or 
four years.   Why is this discrimination there ? 
These big companies employ a person    for 11 
months only and they cause a break in    their 
service.   They want to keep them   on   tempo-
rary    basis.      Why    not    these    big 
business people   also    be    put   behind    the   
bars   for three or four years as the    employees 
?    Why should there be such  discrimination?    
I wish the Government is very hard on the 
employers, as they are on boys and girls who 
are   young. I think girls will also have   to  go   
and   work very   hard.    Unless   you   are   
very    hard on employers,   it   is   no  use   
being   hard on our young boys and girls.   I am 
surprised    to   see that   when   you  carry   out   
any raids at the premises of these   big   people   
and   you   find some jewellery or any such 
things, you   never give their names in public.     
In England   the name of a Chief Justice   came 
out in   papers. He did something and his name 
was published in papers in   England.  His   
name   came out. It was a mistake but anyhow it 
came out but we protect them in the name of 
law. We raid their  houses   and   find   out   any   
amount   of jewellery and money hidden and 
their    names cannot be given out but the poor 
woman  who has stolen a little thing, her name    
comes out. This   kind  of  contradiction  is   
there.    It  is something    whicli    we   cannot   
put up with. That   is   why   whatever   is   in   
favour of the employers we lean heavily on the 
side    of the employers.   We never bring   him   
to  book.   I remember Pandit Jawahailal   
Nehru when  he took up office saying :   'We 
shall   hang   every capitalist by the tree' but we 
have not   seen it because he was a noble man.     
The old ladies, the bourgeois ladies or 
fashionable ladies used to  decry   that their   
boys   were going to the NCC service and they 
had to do    very   hard 
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work and they are sent to the villages. Why 
not ? Young women in the old days, in the 
thirties and forties had to work in chakkis and 
do roadmaking. What is wrong in the NCC 
boys doing it. Previously the old and 
fashionable ladies used to complain about the 
NCC people being sent to villages but now 
they are not doing it because the enemy is at 
hand, either from Pakistan or China. So we 
shall have to be up and ready. That reminds 
me that in Tashkent when I was in Russia the 
girl who served me said : 'I am going away, 
Sir. Thank you.' She said : 'I have to go to the 
farm. I serve here and also in the farm. Not 
only myself but all those who are in the farm. 
I get my salary in the farm and I shall get my 
salary in the restaurant'. That is the system 
which Russia has built up by paying double 
salary for people sent compul-sorily to work 
somewhere and also in the farm. Here I 
broached this subject of the youngboy going 
to compulsory service and getting back to the 
job and the employer is not ready to take him 
back. The Russian example is a better 
example. Unless we imitate many of the 
things that are done in the highly socialised 
countries, we cannot put our country on the 
right track. This compulsory service is very 
very essential. Hence I welcome this Bill. 

MR. DEPUTY CHAIRMAN: Several 
Members give their names and they are not 
found when their turn comes. When other 
Members are called upon to speak and when 
the time is about to be over, they come. This 
practice is not good. They should be in their 
seats.   Dr. Alva. 

DR. NAGAPPA ALVA (Mysore) : Mr. 
Deputy Chairman, the National Service Bill is 
a welcome measure and I support it. This in 
fact is overdue. A Bill of this kind ought to 
have been brought after the Chinese 
aggression at least after the Pakistan war in 
1965. Though it is overdue, though it is late 
now J feel it is timely. The Bill provides for 
the registration of qualified persons, that is, 
doctors and engineers and to make them do 
national service. At the outset my fear is 
whether this will be implemented with all the 
seriousness that is due. There are certain 
aspects to be considered here at this juncture. 
One is the preparedness not only militarily but 
also the preparedness of our country in all 
walks of life to face the emergency. The 
unemployment problem of  the   educated  has 

become a very serious one and added to that 
the problem of the unemployed engineers and 
doctors is a thing which has to be taken up 
with all the seriousness and if we make up our 
mind we can certainly do it and for that this is 
a very welcome measure as I have already 
said. Sir, we know that of a\\ the doctors in the 
country—80 per cent of them somehow or 
other stick to the towns and only 20 per cent 
go to the villages. And almost all the post-
graduates and specialists—99 per cent of 
them—stick to the towns and cities. Sir this 
measure is very necessary. While this is also 
an attempt to solve the unemployment 
problem, we hope if this measure is properly 
implemented will create a sense of 
understanding which will awaken the 
consciousness of the people towards not only 
preparedness but also towards national 
service. Here it is said that this is for national 
defence, civil defence and also for social 
service. Sir, that word 'social service' must be 
made 'national social service' because at this 
juncture every service to the people 
particularly to the rural population of this 
country is very very necessary. 

At the same time I want to point out one 
or two defects that are here. The main defect I 
find here is about registration. There must be a 
separate register. The Employment Exchange 
has become a multi-purpose society where I 
should say there are all sorts of confusion. So 
a separate register must be maintained in 
every States and at the Headquarters there 
must be a Department to coordinate the 
efforts. At the same time it is very very 
necessary that the States must be made to 
cooperate in this effort. This is national effort 
and every State has to see that these people get 
into this service most willingly. It is also 
necessary to see that their service conditions 
are good and attractive. 

There is another grave defect which I 
should like to point out here and that is the age 
limit of 30 years. Those who pass the 
engineering examinations or the medical 
examination and remain unemployed are 
already 27, 28 or even 30 years of age and 
unless you raise this age limit to 35 I think no 
purpose will be served by this. Afterwards 
when these people come into rugular employ^ 
ment their national service must be taken into 
consideration and the upper age limit for entry 
into State services must be suitably adjusted, 

Now if the engineers are   taken   into   this 
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national service much rural reconstruction 
and developmental work can be gone and this 
will be a kind of encouragement or incentive 
to people. Now there is grave disappointment 
among the parents and the public at large 
because of the unemployment of these people. 
Sir, there is a feeling among the intelligentsia 
which has got to be curbed. These educated 
people have virtually forgotten the village and 
rural areas and they seem to have no interest 
in the country. They only think of themselves 
and their welfare. From that point of view 
also this Bill is a very important and we must 
encourage this. Once again I would say that 
their service conditions must be made good so 
that those who serve there may attract others 
when they are convinced that they will get the 
maximum possible comforts. This will make 
them take to this most willingly. Sir, there is a 
feeling that an element of compulsion is here 
but that compulsion at this juncture is very 
necessary. 

About the medical service I would like to 
say one thing. As it is, the rural services are 
entirely unsatisfactory. In practically one-fifth 
of the blocks we do not have primary health 
centres and from what I understand one-
fourth of the primary health centres are not 
manned by doctors. So it is very necessary 
that doctors should be taken in for this service 
which is the main organised sector for the 
programmes of public health, medical care 
and family planning. I appeal to the 
Government to prove that they are serious in 
this matter. It is urgently very necessary that 
this should be implemented, and within one 
year they must prove to the people that they 
are at it because this concerns a great cause, 
cause of the people of this country, cause of 
the defence of this country and cause of 
serving the villagers in this country.   Thank 
you, Sir. 

SHRI K. C. PANT : Sir, I am grateful to 
the hon. Members who have spoken on this 
measure, and for their support to the 
measure. Each and every Member, whom I 
have heard, has supported the intention 
behind the measure, and has accepted the 
need for this measure. I did not hear a couple 
of speeches, and I understand that in his 
speech Shri Sakhalecha took objection to the 
element of compulsion in the Bill. I think that 
point has been adequately answered or, if I 
may say so, more than adequately answered 
by several hon. Members who spoke before 
me, and I do not think that I need to dwell on 
that aspect of his speech. 

SHRI V. K. SAKHALECHA : When I 
was speaking, the question of compulsion 
was raised in this way that primarily it was 
our duty to see that your young graduates 
should be ready to offer themselves for this 
work. It is lack of education for such 
youngsters that they are not coming forth for 
such service. 

SHRI K. C.    PANT :  Sir,    the   young 
men, if they come forward willingly, then of 
course,  even   if  there is such a measure, it is 
not compulsion.  They will accept it willingly, 
and I for one hope that the   response   of  the 
doctors  and engineers who are called upon to 
undertake   some   national   service  under this 
scheme   will   be a positive response, will be a 
response which considers such national   
service as an opportunity which they should   
welcome because,   after   all, as has been said 
by many hon. friends, the condition in the 
rural   areas, to take only one public aspect of 
the   matter, in   respect of medical services, 
leaves much to be   desired  even   today.   
There   is   the clear fact  of   the primary 
health centres not being fully manned—two   
doctors  are   supposed  to man    one    
primary    health   centre.   I   have already    
given the figures.   In many of them not   even   
one   doctor   is present.   In several others 
only one of the two doctors is   present. This is  
in   a   situation    when   one   primary health 
centre is covering one lakh of persons. That    
means  one   doctor  is covering 50,000. Now, 
surely we cannot  accept   this   position. We 
cannot just sit back and wait   for doctors to 
come forward and in due course man   our 
primary   health centres or the other facilities. 
It is necessary that the   health    standards   of 
the  nation   are raised quickly, productivity is 
linked   with   health   standards,   production 
is linked with   health   standards   and   our   
well being   is   linked   with health standards.   
It is very   necessary   that in the rural areas 
health standards    should   rise   quickly.  This   
is  not possible   unless   a larger   number   of 
doctors come to the rural areas.   So, even if 
you   look at    this    one    aspect, you will 
realise the importance of securing the right 
type of  doctors for    this    work.    Shri   
Nawal    Kishore    has referred    to    the   
vital   importance of family planning. 

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : Before you go to Shri Nawal 
Kishore, I just seek one clarification from 
you with regard to the point which was 
emphasised by Mr. Sakhalecha. He said that 
the four years' compulsory service should 
not debar that youngman on account of 
overage or something 
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else. After he is released, if he wants to apply 
for some Government job, he should not be 
disqualified on account of his age having 
gone up by four years. Gould you please 
adjust your rules in such a way that these 
four years may be exempted from his age ? 
As I have said, this should not be a bar in his 
case. 

MR. DEPUTY CHAIRMAN : These 
four years will be deemed to be Government 
service. 

SHRI K. C. PANT : No. He is not going 
as far as you, but I think the point needs 
consideration. Certainly when a person is 
called for national service, he should not be 
debarred on account of his being overaged. I 
think the point is well taken. 

SHRI MAHAVIR TYAGI: That is my 
plea. 

SHRI K. C. PANT : I will certainly look 
into that aspect while the rules are being 
framed. As I was saying, the other aspect of 
the matter to which I have referred in my 
opening remarks and to which Nawal 
Kishoreji referred is family planning, which 
is one of the most vital programmes. It is 
absolutely essential that we win the race 
against population growth.. While there is a 
greater consciousness today in the rural 
areas, that consciousness has to be translated 
into a ready acceptance of the various 
schemes which have been formulated to 
contain population. When these schemes are 
put into effect, one finds sometimes that 
there are various rumours in the rural areas 
which are set afloat by interested parties to 
see that family planning does not grow. Any 
one who is experienced in this field knows 
this and it cannot be met merely by making 
speeches. There have to be doctors present 
who can advise the villagers, who can 
explain to their satisfaction where things may 
have gone wrong and then they can put 
things right and restore their confidence. I 
find that very often the scheme is well 
launched, but then some minor difficulty 
arises. Some operation is not succeess-ful or 
something happens and the whole schemes 
brought into disrepute on that account. 
Howsoever we look at it, the need for more 
doctors being sent to the rural areas is one 
that I think the whole House will accept. I 
have dwelt on these two aspects only. But 
there are other things also like building dams 
in   remote   areas.   But   the  most important 

aspect of this Bill is the fact that in the 
Defence Services today we require these 
engineers and the engineers are not available. 
On the one hand, there are unemployed 
engineers and on the other hand they are not 
available. It is some what anomalous, it is 
somewhat contradictory, and it is a fact and a 
fact of life which we have to accept and 
therefore some provision has been made for 
engineers being available as and when they are 
required by the Army. 

So, Sir, these are   matters   which   I have 
already dealt  with  earlier.   I agree with Shri 
Alva entirely that it is a question of   creating 
the   right   spirit    and   I    hope    that    the 
young doctors and engineers will   respond   in 
the   right   spirit, that they will not only look 
upon   this   as  a   compulsory service but will 
look upon this as an opportunity to serve   the 
nation.   As some one has said, a lot of money 
is spent on the   education    of   these   doctors 
and engineers; society spent that money   and 
society has a right to expect some return from 
them   by   way of service.   And, Sir, it would 
redound to their credit   if   they    accept   not 
with   reluctance,   not   grudgingly, but would 
accept it open-heartedly and with open   arms 
as   an   occasion   to understand India, to visit 
the villages to familiarise themselves with   the 
problems of our rural areas,   our   rural   com? 
munities   in   far off places  or the tribal areas 
to which reference was made by Shri  Menon, 
our   areas   in   the   northeast   of our country, 
the   Andamans,   the   Laccadives   and so   on. 
And   there   are   so   many far-flung regions in 
the country the problems of which   one   does 
not   understand   till  one visits them.   Now, if 
our doctors and   engineers   understand   these 
problems   when they go to those areas, it will 
open up new avenues    in    their    thought,   it 
will   widen   their   understanding of their own 
country and will  make   them   better   citizens 
of  this   country    So,   Sir,   it is in that spirit 
that I hope that they will accept  the   scheme 
and welcome it. 

Now, Shri Sakhalecha also referred to the 
definition of national service in the Bill and 
said that there should be some provision to 
widen it as to where national service should be 
included, and Shri Narasiah also referred to 
this definition. Sir, the need for specialists like 
these, the need for engineers and doctors, may 
change, will change, from time to time and I 
think this is an exercise which will have to be 
done by  the   Government in   consulta- 
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tion with the various departments as to what 
the needs at the moment are. We have the 
Man-power Division, we have the Planning 
Commission which is doing its own exercise. 
All the time, many sections of the Government 
in coordination are working on this manpower 
problem and manpower planning. Therefore, 
they would certainly be the best people to look 
into all the aspects of the question and 
determine which is the area which has the 
maximum need for this kind of national 
service and for enlistment at any given time, 
and I hope that that will be accepted. Shri 
Narasiah also referred to the National Service 
(Hardship) Committee and I think, in effect, 
what he suggested was that matters of fact 
should also be considered by this Committee, 
not merely matters of law. The problem is that 
there may be resistance to recruitment or 
enlistment of this kind. And in fact, some hon. 
Members referred to the possibility of 
influence being exercised to exclude some 
people or to include some others. Now, I think 
we should try to make the system as fair, as 
just and as even-handed as possible, and in 
this Hardship Committee, we have a high-
powered committee which will go into these 
matters. We have as its Chairman a High 
Court Judge or one who is qualified to be a 
Judge or has been a Judge. It has a high status. 
It can be depended upon to look into the facts 
completely objectively, and even if these 
persons, who do not want to be enlisted, start 
going up in appeals—time and again there will 
be a number of frivolous and vexacious 
appeals — we do not want to leave the door 
open for that. That is why the Hardship 
Committee is expected to look into the points 
of facts. But where it considers that the point 
of law arises, and such points can arise, and 
the Law Ministry feels that this is a necessary 
provision, the provision for appeal is there. 

Sir, Shri Balachandra Menon wanted us to 
improve the conditions in the rural areas. I 
agree the conditions should be improved in 
the rural areas. But I do not think that it 
follows from that that till conditions get im-
proved enough to attract these people, doctors 
etc., we should not have the scheme. There-
fore, I am glad for his support for the scheme. 
Independently of that one should suggest 
about improving the conditions. 

SHRI     BALACHANDRA       MENON 
s 

Houses must be there for the doctors. 

SHRI   K.   C.   PANT : Yes.    
Conditions 

must improve. I am not against that. I am 
merely saying that in order that conditions 
may improve to a point where they are as 
good as they are in cities and, therefore, equal 
attraction to the doctors, is the condition that 
may not be readily reached in the fore seeable 
future. It will take several years and we 
cannot afford to wait till then. That was the 
only point I was making. 

On the definition he mentioned that it 
should be flexible. I entirely agree with him. 
Even on the question of unemployment of 
engineers and doctors, today engineers are 
unemployed in the coming future. But we 
may come to a position after, may be two 
years, when unemployment will ebb away 
and we shall have a very different picture 
from what it is today. 

Sir, Nawal Kishoreji referred to the point 
that when the country needs doctors and 
engineers, then a certain amount of compul-
sion is necessary. He said that defence needs 
must have priority and it is really this which 
seemed to be the basis of this particular Bill 
he said. 

My hon'ble friend, Sliri Ranbir Singh, 
supported the Bill. I am grateful to him for it. 
But he utilised the occasion to plead the case 
for Haryana in relation to repayment of loans 
and overdrafts. And because I have once done 
my grinding in the Finance Ministry, I am 
extremely sensitive to these subjects, and I 
can immediately pick them up from the other 
points that he made. I think it was a good 
attempt to utilise the occasion. But I do not 
really see how I can help him there nor do I 
see the relevance of these remarks. 

Sir, Dr. Vyas made some suggestions 
which also did not entirely fall within the 
scope of the Bill. His idea seems to be that we 
should use this Bill to have a kind of parallel 
army in peace time. He said that the 
professional army is a white elephant on 
which energy is wasted in times of peace. 
This is a sentiment with which atleast today I 
think, not many in this House would agree. A 
professional army is required by every 
country today in the world though there are 
examples of countries like Switzerland where 
there is no permanent standing army. They 
have recruits who can be called within 24 
hours or so. That example occurs to me. I 
cannot readily recall any other example of a 
country without a permanent professional 
army.  He   himself  said   that   the tasks of a 
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modern army are very complex and, therefore 
in order to perform these complex tasks, you 
require expertise, you require training and you 
require a certain discipline, etc All these 
things are necessary. I do not think that in the 
conditions of to-day, at any rate, when we are 
having tension on our borders, I can accept 
the idea that a professional army is redundant. 
But I think what he actually meant.... 

DR. M. R. WAS : I said "depending only 
on the professional army" ; that was the 
wording I used. 

SHRI   K.   C.   PANT :  I   noted   it very 
carefully.   But I was coming   to that.   I think 
what actually he meant was   some  kind of  a 
territorial army concept ; what he was referring  
to   was   the concept   of  reservists to call up 
in times of  emergency.   Now, we do have 
reservists   in our   country.   We  also have the 
territorial   army.  We     have   Home   
Guards. They certainly perform   the kind of 
functions which,   I   think, he   has in   mind.   
But even then   they   do not   replace   the   
army   in its normal   functions.   Even the   
Border Security Force,   which is guarding the 
borders, is supposed to give way to the army 
once an attack starts.   The idea is that when 
the attack starts the army goes into the border 
area and when the actual fighting starts, the   
Border Security Force   withdraws.   In   this   
war,   the Border Security Force had   to fight 
many battles, but that is another matter.  They 
stretched themselves beyond what they were 
expected to do. But normally even  there the 
army is required because the army has got the 
equipment, it is trained and   it has   got the   
specialisation for that kind of  task.   The most 
important point is   that in   this Bill we   are 
only dealing with engineers and doctors. It is 
not a general call-up Bill; it is not a general 
Bill for dealing with this problem. There is no 
shortage of the kind of persons whom he has in 
mind. The shortage is confined to this   area.  
Therefore,   the Bill only covers the areas 
specified. 

Sir, he also gave a suggestion that para-
military units should go and work in the field 
of health, for construction of dams, etc. Again 
with all respect, where civilians can perform 
the job, I think it is right that the civilians 
should perform the job. The army has its own 
tasks and prepares for them. But to allow the 
army to perform all kinds of civilian jobs in 
the country and to create an impression  that 
the  army somehow can do a 

much better job than the civilians—I do not 
know if that is the kind of climate he would 
like to create. I do not know if one can 
escape that conclusion, if one tends to belittle 
the performance of the civilian section of the 
Government and say that the army should be 
put in and then only right results can be 
achieved. I hope he will think over these 
matters. I cannot readily see the wisdom of 
letting the army perform tasks which the 
civilians can perform. 

Dr.   Alva   referred   to the need for some 
such   measure   after   1968.  As   I said in my 
earlier   remarks,   in the wake   of the Chinese 
aggression,   the   Government did formulate a 
compulsory liability scheme   for engineers 
and doctors.   It was confined to those in   
Government service or in public sector  
undertakings. It    was    only    when,      after      
experience, it was found that it  was    not   
working    properly    that    this      measure    
was     brought forward,   the    Bill    which   
is     before     the House to-day.   He   referred   
to   the  fact that the   Employment   
Exchanges are  overworked and   that   the   
registration   should   be   done elsewhere.   
We   want to keep the expenditure within 
limits.   That   is why   we   want to utilise   the   
specialised   agency   of  Employment 
Exchanges for   this purpose   also.   But 
within the   Employment   Exchanges    we   
will   have separate  cells   or   officers   to  
look after this particular work.   But if we  
allow the   officers to proliferate and   other 
agencies to come up, that   will   add   to   the   
expenditure   and we wanted to keep that 
down. 

DR. K. NAGAPPA ALVA : I suggested 
that separate registers must be maintained. 
There must be somebody in charge and the 
State Government also should be well infor-
med about it.  That was my suggestion. 

SHRI K. G. PANT : These suggestions, I 
think, are perfectly all right. But the 
Government did not want separate buildings 
to be put up, some new agencies to be crea-
ted, expenditure to be incurred. Certainly 
separate registers, making someone 
responsible and answerable in getting the 
cooperation of the State Governments, these 
are certainly things that will have to be 
looked into, that will have to be done. Then 
he referred to the service conditions and he 
wanted the service conditions to be good. If 
he has seen in the Bill, the payments that are 
to be made to the. enlisted engineers and 
doctors are the same as would be made  to 
Government servants in 
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their positions. I think that is a very reason-
able, proposition, particularly as we propose 
to employ the unemployed engineers and 
doctors in the first instance provided, of 
course, they are good. It is no use employing 
persons who would not answer the needs of 
the tasks which are to be entrusted to them. 
But if they are good, we intend to employ 
them first because it would be an answer to 
another problem in the country if you can 
employ those unemployed engineers and un-
employed doctors. Though I do not think there 
are many unemployed doctors as such because 
every doctor does find something to do. But 
there is such gross overcrowding in some of 
the cities at the expense of the rural areas that 
that aspect becomes important. .. 

DR. K. NAGAPPA ALVA : I am sugg-
esting that post-graduates and others who are 
specialists, both engineers and doctor*, may 
have certain special conditions, that is, their 
pay scale may be a little different. Because it 
is a question of encouraging them to come 
forward. There is a feeling now that those who 
have post-graduate qualification and other 
specifications in the fields of science and 
technology are not being encouraged. 
Therefore, this is an occasion for us to see that 
all such persons are encouraged by providing 
them better service conditions, better facilities 
and better scales of  pay. 

SHRI K. C. PANT : Since their pay scale 
would correspond to what the Government 
servants would get, to the extent there is 
encouragement with Government service for 
such specialised services, that, I suppose, will 
be reflected here also. Finally, he said that 
when these people are re-employed, their 
national service should be taken into conside-
ration. I would refer him Clause 23, sub-
Clause (7) (b) where it  expressly says : 

"In determining the terms and conditions of 
reinstatement of the former employee, regard 
shall be had to the additional skill and 
experience acquired by such employee in the 
course of his employment in the national 
service." 

Sir, I think I have covered most of the 
points that have been raised. I would com-
mend the Bill to the  House. 

DR. K. NAGAPPA ALVA : Sir, just one 
clarification. What I said was this. The age 
limit for recruitment is, for example, 25. By 
the time they serve here and go back, they will 
be averaged.   So   the service tlr    have put in 

here must   be taken   into   consideration 
while they are being  re-employed. 

MR. DEPUTY CHAIRMAN ; He has 
already answered that.   The question is : 

"That the Bill to provide for the regis-
tration of qualified persons and for the 
rendering of national service by such per-
sons and for matters connected therewith 
as passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN : We -hall 
now take up clause by clause consideration of 
the Bill. 

Clauses 2 to 38 were added to tlte Bill. 

Clause /, tlie Enacting Formula and the 
Title were added to the Bill. 

SHRI K. C. PANT : Sir, I move. 

The question was proposed. 
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SHRI K. C. PANT : Having answered the 
point, really I have nothing to add. But I 
would like to refer Shri Sakhalecha to the 
definition which might remove some of his 
doubts.   The definition says : 

"National service means any service which 
is likely to assist the defence of India and civil 
defence or the efficient conduct of military 
operations and includes such social service as 
the Central Government may, if it is of 
opinion that it is necessary for public purposes 
so to do, by notification specify in this 
behalf." 

Therefore, the definition is very, very clear 
and in any case the specialised know-how is 
with the Government to determine which arc 
the areas required for the services of any 
particular class of people, etc. In these 
matters, Government can certainly be trusted 
to take a national view of the matter and if 
friends opposite have any suggestion to offer 
at any time and if they feel that the scheme is 
not functioning properly. .. 

 

SHRI K. C. PANT : It is no use inter-
rupting me because you are not going to get 
something out of me. He should know it. He 
is an experienced Parliamentarian. I have 
already said 'no'. If he keeps on interrupting 
me, he will not get 'yes' from me. I am trying 
to explain to him the reasons. I would 
welcome suggestions, if any, at any stage, if 
any of my friends feel that some other field 
should be taken under the purview of the Bill 
or some other point requires attention, and we 
shall certainly look into them. 

MR.    DEPUTY      CHAIRMAN :    The 
question is : 

"That the Bill be passed". 

The motion was adopted. 

THE DELHI CO-OPERATIVE  
SOCIETIES BILL, 1972 

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAHADIA) : Sir, I beg to 
move : 

"That the Bill to consolidate and amend 
the law relating to co-operative societies 
in the Union Territory of Delhi, as passed 
by the Lok Sabha, be taken into 
consideration." 

Sir, the co-operative societies in the Union 
Territory of Delhi are at present governed by 
the provisions of the Bombay Co-operative 
Societies Act, 1925, as extended to the Union 
Territory in 1949. The Bombay Act of 1925 
has been repealed in Maharashtra and Gujarat 
and replaced by new Acts. Thus a strong 
reason was afforded for replacement of the 
current Act in the Union Territory of Delhi. 

In order to meet the changing conditions 
of the co-operative movement, the Punjab Co-
operative Societies (Extension to Delhi) Bill, 
1965, was introduced in the Third Lok Sabha 
in December, 1965. The Bill, however, was 
not taken up for consideration, and lapsed. 

Under the Delhi Administration Act, 
19C6, the Metropolitan Council was 
established. The Metropolitan Council 
considered the matter and recommended a 
self-contained comprehensive Bill.   The Bill 
as recommended 


